21 Oral Answers

reconstructed. I have seen in the
Consultative Committee that the
present Minister just talks and makes
only promises, but he ig not taking
any action. I want to know from 1ihe
hon, Minister what was the estimated
cost of the building and how much
amount hag already been consumed
and utiliseq for the building and
whether they are going to remodel the
whole building or only the extended
portion is sufficient for them

SHRI RAJ BAHADUR: We have
already informed him that it is propos-
eq to take up during the Fifth Plin
periog the construction of a new
terminal complex with associated
apron and taxi.track al a new site at
an estimated cost of Rs, 35 lakhs, and
subject to the availabilily of resources
We would certainly like to start the
work on it as soon ay possible. But
since that may take some time, we have
already spent a sum of Rs. 6.5 lukhs for
the improvemeni of the present air.
port, including the exlension of the
areas available. The areag available
for various purposes, arrival concourse,
deparlure concourse, baggage delivery,
departure holding, reserved lounge,
restaurant, etc., have been increased
from 4,031 sq. fi. to 13,655 sq. ft. We
have done every thing possible for the
interim period. I fail {0 see how can 1
safisfy the hon, Member, We have
taken, praclically, all the steps, 1n
consultation with them in som cascs

Replenisbment Expor{ Permit Licen-
cey iransferred to Export Houses
*366. SHRI BHARAT SINGH

CHOWHAN

SHRI LAJLI BHAL

Will the Minister of COMMERCE
be pleased to state:

(a) the number of Replenishment
Export Permit licences transferred to
eligible export Houses during the
period 26th March {o 31st March,
1974;
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(b) the names and addresses of the
parties from whom and tfo whom
these REP licences were transferred;
and

(c} value of each such licence?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(ay to (c). The information asked for
is not readily available. Also, the {ime
and labour involved in collection of
this information may not be com-
mansurate with the results sought to
be achieved
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SHRI VISHWANATH PRATAP
SINGH: 8ir, so far as the nameg of
the export houses are concerned, il is
not difficult to give; there are about
164 export houses which have been
given cligibility certificates in 1874-75.
That information could be passed on
to the hon. Member, But the question
asked is, how many replenishment ex-
port permit licentes have been trans.
ferred to the eligible export houses.
Vanous licensing authorities transfer
these licences and the number is quite
large. For the specified period for
which this is asked, end of the year,
it becomes specially large because
everybody tries to clear ang get thome



23  Oral Answen

licences. There iz a drive also on the
part of the authorities to transfer the
licences for which the dates are ex-
piring. All the fileg have to be gone
into. I hope, the hon, Member will
appreciate that this will require stop-
page of normal work.
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SHRI VISHWANATH PRATAP
SINGH: It will cover every country, If
we take this. This information is not
ready in hand. I have explained the
difficulty in collecting the information,
I hope, the hon, Member will appre.
ciate it.
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SHRI VISHWANATH PRATAP
SINGH: First, I want to refute tha!
We are concealing any information be.
cause there is something wrong. There
is a genuine difficulty. It is not a
question of five days. Going into the
files of varioug licensing authorities
which are not at one place and sorting
it out will involve a lot of work.
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